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CALLING ATTENTION TO MATTER
OF PUBLIC IMPORTANCE

STATUE OF MAHATMA GANDHI NEAR
INDIA GATE

SHRIMATI SUCHETA KRIPALANI
(Govinda) : Icall the attention of the
Minister of Health and Family Planning
and Works, Housing and Urban Develop-
ment to the reported recent decision by the
Cabinet regarding the site for Gandhi statue
between Kasturba Gandhi Marg and Tilak
Marg, and request that he may make a
statement thereon,

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : Sir, The Government
have had under consideration, for some
time, the question of a suitable site for a
statue of Mahatma Gandhi in the capital.
(Interruptions)
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SHRI MANUBHAI PATEL (Dabhof) :
It fs very objectionable,
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MR. SPEAKER i Please sit down,
Mr, Randhir Singh, I want you to sit down.
I warn you. I have warned you not to

interfere with everything. 1 am sorry ;
please sit down,
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Are you warning me ? It is very bad ;
I am doing your job. You cannot control
the House. I am controlling it.
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MR. SPEAKER: 1
misbehaviour.

treat it as a
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MR. SPEAKER: The  member
continues to misbehave. I will have to take
some action agalnst such misbehaviour. Mr.
Limaye, I warn you also about §t, I am
not going to tolerate it.

SHRI RANDHIR SINGH: T am not
.going to tolerate it. (Interruptions).

(Shri Randhir Singh then left the
House).

SHRI HEM BARUA (Mangaldai)
Since Mr. Randhir Singh has challenged
the authority of the Chair and has created
certaln difficulties in the House by his
conduct, I propose that he be suspended.
(Interruptions).

SHRI TENNETI VISWANATHAM
(Visakhapatnam) * I do not think we should
be hasty in takiog this action,

st ofl qow (@) : wsme wR-
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SHRI N. SREEKANTAN NAIR
(Quilon) : That motion has been moved.
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I submit that it is against your dignity and
the conduct which we accept from you to
accede to it. You are a big man. You
must take it patiently and give some
warning. I would request you not to take
any precipitate action.

MR. SPEAKER 1 It {s not a question
of suspending or warning. I have been
noticing that specfally there are two or
three hon. members. It is all right one or
two occaslons, But every time he gets up
unnecessarlly and without any provoca-
tlon gets himself Involved in a quarrel
with others, If it s against the remarks of
Shrl Limaye or Shri Shashi Bhushan or
somebody else, I should have been allowed

to look into the proceedings and ask
somebody to withdraw it. But these
gentlemen out-Herod Herod sametimes.

They are more earnest about the prestige
of their leader than perhaps the leader I am
very sorry. There are gentlemen sitting on
this side. I should have been allowed to
judge what is derogatory to the Leader and
what is not and not that this gentleman
should come in. He would not listen to
me in spite of my calling his attention a
pumber of times. I am not going to
tolerate such behaviour in future.

DR, KARNI SINGH (Bikaner) :
Sir, I have a point of order. Shri Shashi
Bhushan and Shri Madhv Limayu are both
very good friends of mine, but fs it
parliamentary for Shri Limaye to call
another hon. Member a* or should it be
expunged ?

MR. SPEAKER : I would expunge it
but it is better if Shri Limaye withdraws it.

ot vy fomd : 3 & 7 @ Fw Yaw-
g5 HfAM

SHRI
1 think,

PILOO MODY (Godhra)1
it is a bad principle to have
anything expunged from the record. If
there is any apology coming afterwards,
that can be introduced in the record ; but
I am against expunction of anything. Let
the parliamentary record record the history
Parliament accurately.

**Omitted Vide Mr. Speaker’s observatjon on col 228 and 229.
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MR. SPEAKER 1 I am prepared to
accept {t but sometimes you yourself will
come forward asking for expunction of
something, Be careful about it. I do not
understand what satisfactlon it gives you
to call each other in such words.

DR, SUSHILA NAYAR (Jhansi) : It
should be expunged.

MR, SPEAKER 1 All right. If the
word has been used 1t will be expunged.

SHRI B, S. MURTHY 1 rose—

SRRI P. RAMAMURTI! (Maduraf) :
Sir, I would request you to ask him to
read the statement from the beginning.

SHRI B.S. MURTHY: I am
reading the statement from the beginning.

MR. SPEAKER : Right from the very
first word.

SHRI B, S. MURTHY : Government
have had under consideration, for some
time, the questlon of a sultable site for a
statue of Mahatma Gandhi in the Capital,
They naturally regard it to be a matter of
high importance that the statue of Mahatma
Gandhi should be located at the most im-
portant and appropriate site for the purpose
consistent with the unique position which
Mahatmaji enjoyed and continues to enjoy
in our national life, as well as aesthetic and
other considerations,

SHRI PILOO MODY i Cut out the
platitudes.

SHRI B. S. MURTHY 1 It had been
earlier decided that the statue of Mahatma
Gandhi be installed at the site near India
Gate where formerly stood the statue of
King George V. Certain views were expres-
ed by a Committee composed of experts and
some of Gandhiji’s close friends......(Inter-
ruption). In the light of their views, a
revised decision was taken. Government
continue to be firmly of the view that if any
statue is to be installed at this particular
site, it should be that of Mahatma Gandhi
and no other, However, in view of the
fact that a large number of people, including
experts as well as many Honourable M:m«
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bers of Parliament have expressed varying
views on the question of a suitable site for
Gandhiji's statue (Dr. Ram Subhag
Stngh s That is wrong. Nobody was con-
sulted). Government have declded to
appolint a small Committee to go {into this

question. Members of Parllament will be
assoclated with the Committee. (Some
Hon, Members: No. No.) It will also

be composed of experts In the flelds of
architecture and sculpture, aed representa-
tives of the Gandhi Smarak Nidhi and the
Natlonal Committee for Gandhf Centenary.
The Committee will be asked to report
within this month.

SHRI M. L. SONDHI (New Delhi) s
Glve a helicopter to this committee,

SHRI SAMAR GUHA (Contal) 1 How
could the British build up the statue of
George V ?

SHRIMATI SUCHETA KRIPALANI
Sir, I must say that I am astounded at the
answer glven. It is full of equivocation
and It is not a straightforward answer.

On such a simple matter, at least we
expect an honest and stralghtforward
answet. Advisedly I am not using stronger

language then I would have liked to use,

This matter was first agitated in the
press with the news ftem that appeared
on the 26th November. There was no
contradiction by the Government. Then,
it was briefly raised in the Lok Sabha
which was not contradicted by the
Government, It was raised in the Rajya
Sabha which was also not contradicted by
the Government, Today, this morning,
we find In Patriot, an un-official mouth-
piece of the Government, that there Is
no decision to change the site, Now,
we had given notice of a Call Attention,
when the House was seized of it, the
manner in which this information has been
leaked out, I do not know from which
particular news agency, I think, constitutes
contempt of the House, It is a matter
of breach of privilege also. It is a
back-door method of glving information.

Then, this reply of the Government fs
astounding, A Committes was appointed on
which Members of Parliament, both_of this
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House, and other House, were represented
and, I think, the Lt. Governor, Shri A, N.
Jha, was also a member of the Committee.
That Committee gave a unanimous recom-
mendation that Gandhiji’s statue should
be installed where the statue of George V
was at the India Gate,

In view of that unanimous recommen-
dation, I think, a Cabinet decision was
taken ? Was a Cabinet decision taken ?
If a Cabinet decision was taken, I want
to understand where from certain views
were expressed by a Committee consisting
of experts and some Gandhiji’s close
associates ?  What was that Committee ?
Who were Gandhiji’s close associates who
expressed their views? We koow of only
one Committee that was appointed. We
are not aware of this Committee. We
know that Committee gave a unanimous
decision, I do not know another Com-
mittee came into existence and in the light
of their advice, a revised decision was
taken, When was a revised decision and
taken and by whom? If there was a

Cabinet. decision, I would like to know
when the Cabinet revised {ts previous
decislon. Why was a new Committee

appointed ? When was it appointed ?

Then, we are told that there are varying
views expressed by Members of Parliament,
Who are the Members of Parliament who
have been expressing varying views and for
what reasons ? The most astounding factor
is this.  After all, the Government which is
supposed to be representing the people —
no other party here is supposed to bz
representing the people except the Prime
Minister’s little group—and If they are
representing the people, should at least
know that in  Delhi as well as
in the whole country there is a strong
feeling that Mahatma Gandhi Is the
biggest leader of this country. Do they
not know even this ? The most prominent
place is India Gate which should have
Gandhiji’s statue in the Gandhi Centenary
year,

Why was the decision changed ?
When was the decision changed ? What
Committee was appointed ?  Who were the
members of that Committee ? Who wero
the close associates of Gandhiji who said
that Gandiji’s statue should not be there,
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Now, what is the reason for appointing
this new Committee ? We would rather say,
if they are think of a new Committee, let
the decision be taken by this House.
Let the Parliament decide where Gandhiji’s
statue should be installed,

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): Sir, I do not
know why this unnecessary controversy......
(Interruptions)

SHRI RABI RAY:
your reply.

=t vy foad : asaw AQag sy

qITT FIEA F WAl T FaUw gH
=rfga

SHRI K.K. SHAH:
patlently, When you hear
will be completely satisficd that theré has
been no change. In fact, in the first
meeting that 1 held......(Interruptions)
Please hear me patiently. I will give all
the information ; Seriatim I have no doubt
you will be satisfied.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) 1 It is disgraceful. So far
as the statue of Mahatma Gandhi is
concerned, this Government has entered into
a controversy.

It is because of

Please listen
my reply, you

SHRI RABI RAY 1 It is disgraceful.
d97 UsT FY galew sAaAr qeAm
1T Iq €Y TF €T § 98 A § R it
St £ sfgar agf s =ifze )

SHRI K. K. SHAH s Please listen.
After a de~ision was taken, a Committee,
with a view to decide the type of statue,
was appointed consisting of Shri M. L.
Nanda, the Engineer-in-Chief ; Shri  Brij
Kishan Chandiwala, the Chief Architect ;
Shri Devendra Kumar Gupta Shri B. C.
Sanyal, Shri J. R, Bhalla of the Indian
Institute of Archaeology, Shri H. Rahman...

SHRIMATI SUCHETA KRIPALANI
When was it appointed ?

SHRI K. K. SHAH : I will give you
the date ; I have got all the papers here.

I will just now give the date.
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AN HON. MEMBER : You ask Mr.
Jaganath Rao.

SHRI K. K, SHAH : This was apppinted
on 26th June 1968. This Committee came
out with a proposal that “While deciding
the statue, we feel that the canopy which is
a regal canopy either should have to be
removed...

SOME HON. MEMBER : Remove it,

SHRI K.K. SHAH : I have made it
quite clear in May 1969 when the first
meeting was held after the report was
recelved and that also I am going to read it
for your information.

Secondly they say °‘If you remove the
canopy and if you want to put up a double
life size statue, then, on account of the India
Gate, the view will be obstructed unless you
keep the pose sitting as the King George
statute is. Because you want a 2} size
statute to be put up, then ths view will be
obstructed,” They pleaded that the place
just opposite the ‘chatri’—here you can have
a fountaln or something you like—that
means the heaxagon which is covered
betwecn the children’s park and the statute
so that it will be on the road and it will be
facing this and there will be a fountain.
They mad: this suggestion,

Now when the suggestion came to me, I
called the first meeting and said with a
view to leave no doubt that the Parliament
wants that the statue should be at that
place.

DR. RAM SUBHAG SINGH (Buxar) 1
That is your note.

SHRI K. K. SHAH : No, no, in the
meeting. I  have said this in the
meeting. It is not of to-day. It is of 16th
May 1969, the first meeting which I held
after I took over charge. I said that if no
change is to be made and ultimately even if
you take a decision, that decision will have
to go to Parliament, “Therefore, you will
have to prepare a note which I will have to
take to Parliament’. This is what I raid
and [ have no doubt whatsoever, Therefore,
I said that if time is taken in taking the
decision, simultaneously, a Committee should
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be appointed to prepare the statue so that
time is not wasted. We have also invited
applications and out of the applications
invited we have selected 9 and a Committee
headed by Shri Gajendragadkar is to decide
what type of statue should be set up. When
this suggestion was made I conveyed it by a
letter to the Cabinet. (Interruptions)

SHRI SURENDRANATH DWIVEDY ;
He is an expert on statue :

=t A2 foud : AT FE Ao A/
@er ogq arar ArzN g fawar )
X T 719 F fou aSFzTeST

SHRI K. K. SHAH 1 Apart from Shri

Gajendragadkar, Shri Rajamannar.........
(Interruptions) Please hear me. This is
about the statue, not about the size.

tInterruptions) When they came with the
suggestion, I went to the Cabinet. They
said, ‘If they do not agree, give them the
hexagon between the Kasturba Marg and
the Tilak Road.’

SEVERAL HON MEMBERS : No, no.

SHRI K. K. SHAH: Why don’t you
listen to me, When this suggestion was
made, it was conveyed to them. They did
not agree. They stuuk to their proposal.
They ultimately said ‘It should be where the
President sits and behind the President so
that when the march past takes place, it
will be in front of Gandhiji’. This Is the
Committee’s opinion. I said ‘You prepare a
note, We will have to take it to
Parliament. At that time you can also be
included in the Committee.” (Interruptions)
I do not know why this type of feeling
should be generated. This is not a question
of Government alone. It is a question of
all Parties. Therefore, there is no question of
taking a unilateral decision. I made it clear
on 16th May 1969. ...(Interruptions)

SHRI SURENDRANATH DWIVEDY :
Mrs, Kripalani referred to a Committee
which has unanimously recommended that
the statute should be there. After the
recommendation of that Committee you have
appointed another Committee.

DR.
We wanted

SUSHILA NAYAR (Jhansi) 1
that the statute should be put
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up there within the Gandhi Centenary year.
The year {s coming to a close. Why these
delaying tactics ?

SHRI K.K. SHAH):
delaying tactics here...

There is no

DR. SUSHILA NAYAR :
fs belng delayed. You appoint another
Committee. This means the matter is
being further delayed.

The matter

SHRI K. K, SHAH 1 1do not under-
stand this. If people who are experts and
who are Gandhiji-minded come back with a
particular suggestlon, I have ultimately to
come back with that suggestion to you.
What else can I do ? I can understand If I
were to take a decislon without consulting
Parliament. Then, you can take me to task.
But can I not come back with a suggestion
of experts ? Have I not the right to come
back to Parliament, before you, saylng that
theso are the views expressed by them ?
(Interruptions)

SHRI SAMAR GUHA 1 You have read
the name of Shri Gajendragadkar. What are
the other names ? Please say that,

SHRI K.K. SHAH : The first committee
consisted of Shrl Mehr Chand Khanna, Shri
...(Interruption)

SHRI M, L. SONDHI (New Delhi) 1 We
are In a democracy. Did he consult the
Member of Parllament for New Delhi ?
(Interruption) Sir, lrise ona polnt of
order. Are we in a democracy or not ?

SHRI K. K. SHAH 1 The hon. Member
was not a Member of Parllament then. He
1s asking about 1966. This is a Committee
which came fato existence in the year 1966.
1 am not glving the names of the present

Committee. I am giving the names of the
1966 Committee.
«ft 5o ®lo ®W: HAW "YW

TR FHTA N ATZSAT F |

SHRI K. K. SHAH : This Is a Com-
mittee appointed in 1966,

wﬁvﬁ'ft 5T g3 G §, WAeg
gq1® ISIT § | The 1966 Committee con-
sisted of Shri Mehr Chand Khanna, Shri
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Brahm Prakash, Shri H. C. Mathur, Shrd
Ganga Saran Sinha, Shri Nuruddin Ahmed,
Shri V. Viswanathan, Sardar Mohan Singh,
Shri N. G. Dewan, Shri S. K, Joglekar and
Shri S. Chowdhury. That Committee had
stated that the statue of Klng George-V
should be removed—this has since been re-
moved—from its present position and the
place is to be utilised for the installation of
a statue of Mahatma Gandhi.

DR. RAM SUBHAG SINGH 1 Why
are you reopening it now ? Why do you
reopen now when the Committee had already
decided to instal a statue there ?

SHRI K. K. SHAH 1 There is no ques-
tion of reopening this. I have a right to
come back to you. If I were to take a
decision without coming back to you, you
can take me to task. Nobody can take
away my right to come back to Parliament
and place before Parllament the views that
have been expressed. The Government has
a right to come back to Parlfament. I have
not taken any decision without consulting
Parliament.

SHRI SURENDRANATH DWI-
VEDY : The Minister is suffedog from a
confusfon...

DR. RAM SUBHAG SINGH : Why
this should be reopened ? If he proceeds in
this way, it will create all sorts of difficul-
ties.

SHRI SURENDRANATH DWI-
VEDY : It {s all right for him to say that
he wants to come back to Parliament but {s
he coming forward with any concrete pro-
posals that a statue should be there at such
and such a place ?

SHRI K. K. SHAH : I am prepared to
lJeave it to the Speaker to appoint a Com-
mittee of Members and experts.

DR. RAM SUBHAG SINGH : He has
taken 3 years to finalise the names of the
Members of the Committee. At this rate,
how many centurles he will take to make a
statue, I do not know,

SHRI J. B. KRIPALANI (Guna) : Sir,
may I say a few words ?

SHRI S. KUNDU (Balasore) : On a
point of order,..
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SHRI DHIRESWAR KALITA (Gau-
hati) + Oa a point of order. How can you
allow a M:mber whose nams is not there on
the notice to put a question ?

SHRI S. KUNDU : The answer has not
been completed. Certaln points were rai-
sed, and he was replying, but while he was
half way through, he got agitated and sat
down. I think he has cooled dowa in the
meantime, and you may kindly ask him to
resume his reply.

SHRI K. K, SHAH: I do not agree
with his assessment of myself,

SHRI S KUNDU : That means that he
has not cooled down still,

MR. SPEAKER : The point raised by
Shri Dhireswar Kalita is perfectly right,
But I hope he will agree that the husband is
entitled to assist his wife.

SHRI HEM BARUA (Mangaldai) 1 In
a huff, the hon. Minister had made a very
good suggestion to you. Why do you not
assist him by appointing a Committee of
Member of Parllament ?

SHRI SEZHIYAN (Kumbakonam) g
Assistance can be given at home, not in the
House here.

SHRI P. RAMAMURTI (Madurai) 1
Everywhere the husband is entitled to assist
his wife.

SHRI J. B, KRIPALANI 1 I think we
have not proper artists or architects to make
a good statue of QGandhiji. So far as I
know of history, great statucs were made of
the Buddha and of Christ, centurles after the
Buddha and Christ. Gandhijl does not need
any statue, His statue will be made all
over the world ; they will be made after
centurles. How deos it matter what Go-
vernment decldes ? And this Government
can never decide properly ; I koow that.
Let us allow them to do what they like. It
s history that will record what they have
There is no need for us to discuss

done,
this question. Gandhiji does not need any
statue. Gandhijl does not need anything

from us but to follow his principles. If his
princlples are not followed, these statues do

not matter.

DR. RANEN SEN (Barasat) 1 This can
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be handed over to the architects of the JaP
Sangh,

SHRIMATI SUCHETA KRIPALANI ;
The hon. Minister had given us the person-
nel of the first committee, and we find that
there were artists and architect-members of
the committee, Shrl Joglekar and some other
person. Members of Parliament were there
and others were also there. We expect that
they would have taken all factors iato con-
slderation before giving a unanimous deci-
slon. After that, what was the need to
deviate from their recommendation ? Second-
ly we find that they are delaylng it more
and more and they are not keeping up to
the time-schedule. We understood that it
would be done in the Gandhi Centenary
year. We would llke to koow whether
Government are going to keep the time-
schedule and finish 1t within this year.

SHRI K. K. SHAH 1 I think the hon.
Member must have listened to my answer
about why we came back to the House,
Simultaneously, we have also invited archi-
tects to be ready with a statue, because the
time-limit was in my mind. 1 made f{t
clear that even if they did not agree to the
site, If they wanted me to change, then I
should have to go back to Parliament ; I
should first have to consult the Cabinet,
and after consulting the Cablnet, I would
have to come back to Parliament, and it
might take time; therefore, I said that let
us simultaneously invite architects to be
ready with the statue, and tenders have been
invited also for the statue...

SHRI J. B. KRIPALANI : May I again
request that this subject may be dropped ?

SHRI PILOO MODY 1 Why should
they invite tenders for this ? I do not know
why they do not invite tenders for filling
their own Ministries !

SHRI J. B KRIPALANI 1 We are not
golng to honour QGandhlji by this. I say,
stop this. Do not bring the npame of
Gandhijl here and discuss it. I object to it.

AN HON. MEMBER : Shrimatl
Sucheta Kripalanl had done ft.

SHRI J. B. KRIPALANI i Sucheta may
have done it...
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AN HON, MEMBER : Ask her to keep
quiet,

SHRI J. B. KRIPALANI 1 Sucheta is a
Member of the House. I am asking the
House to drop the subject. I have never
dictated to my wife as to what she ought to
do or ought not to do. I have given her
utmost freedom to do what she likes. So,
let my hon. friend not talk like that. But
1 say that this subject must be dropped. It
does no honour to Gandhiji, nor does it do
any honour to this country or to this House.
Finish it. Gandhijl does not want any
statue, Who the devil says that Gandhiji
wants a statue ?

AN HON, MEMBER : Mrs. Kripalani
wants. (Interruptions)

MR. SPEAKER : May I also say some-
thing, before I call any hon. Member ? The
hon. Minister said that he would ask the
Speaker to appoint another committee. I do
not think it will be proper. A parliament-
ary committee decided unanimously and the
sense of this House, as I have assessed it, is
also that they stand by that decision. The
only thing is that a situation has arisen be-
cause of the technical advice that the hon.
Minister has put before the House. In view
of the strong feelings in this House as well
as the Members, rather than entering into
controversies and making emotional and
stimulating speeches, let him kiadly find a
way out to implement the wishes of Parlia-
ment, rather than creating heat here in this
House over Gandhiji, let him do that ; out
of all persons, over Gandhiji, let him not
try to create heat in this House.

SHRI GULAM MOHAMMAD BAK-
SHI (Srinagar) 1 On a point of order...

¥ wft Izar 481 §, T AT AT A
AT 3., ... (TANE)

O b4 .
g T R

T e &Y,
SHRI PILOO MODY i1 May I be

allowed to say something on this subject ?

AN HON. MEMBER : Let Shri Piloo
Mody speak because he is an architect.

SHRI M. L. SONDHI : On a pofant of
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order. My point of order is addressed to
you and through you to the House, that in
a matter like this of such importance, which
has been highlighted here, it has to be con-
sidered whether this Parliament has the
right to be faced with a situation where
some decision taken by Parliament, with
which the people’s wishes are indentified,
in to be brought up here in a manner which
can lead to a certain amount of disgrace
coming to all of us? Therefore, if you
will agree, do not allow any more discussion
on this matter. Let the matter end now.
Otherwise, I have to state iny part of it,
the people’s feelings, satyagraha and so on.

MR. SPEAKER : I only hope that his
part may not come,

SHRI M. L. SONDHI :
should finish now,
on.

The matter
Otherwise, we shall go

SHRI PILOO MODY : You had called
me. I had yielded to Shri M. L. Sondhi
because he was on a point of order.

Shri M. L. Sondhi seems to think that
his word should be the last on a subject
such as this, I am constrained to note
that it Is not possible to permit Members of
Parliament to decide how a particular matter
should be commemorated. It would be
wholly inadequate and wholly unwise to
allow non-experts in a matter like this to
decide how it should be commemorated. I
cannot compromise my artistic integrity to
the sort of political skullduggery that has
been going on...

SHRI M. L. SONDHI : Are you going
to allow a speech on this? What is the
political skull-duggery to which he is refer-
ring 7

MR. SPEAKER : Now, Shri Piloo
Mody may resume his seat. If I allow him,
then there will be many others who would
like to speak.

SHRI PILOO MODY : I take back the
words ‘political skull-duggery’.

SHRI M. L. SONDHI : What is this
insinuation ? What for and for what pur-
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pose ? Even democracy is political skull-
duggery. What s he going to do about
this ? I would like to tell him that Gandhi-
ji is held in great reverence by all of us.
When you, Sir, have yourself appealed that
we should not import passion into it and so
on, here is an invitation to coms out with
it. Shri Piloo Mody is a very good friend,
and we share so many things in common,
but on this thing, he is eatirely wrong and
misguided. He has said that I waated to
have the last word on the subj:ct, [ do not
want to have th: las' worrd on my b:half,
but the people certainly should have the
last word. The people must have th: last
say, Experts con: in a different capazity ;
exparts can only guide, but it is thc sove-
reign right of th2 pzople to decide in such
matters.

SHRI PILOO MODY : I think it is
wholly appropriate...... (Interruptions). 1
want only one minute, The Speaker has
given me permission to speak, Why do they
behave like this ?

SHRI SAMAR GUHA : On a point of
order. How does it lie in him to pass a
stricture on us like this ? I would say he
has wno artistic sense ([nterruptions). We
know about Gandhiji more than he does
(Interruptions).

SHRI CHENGALRAYA  NAIDU
(Chittoor) : Oa a point of clarification.

MR. SPEAKER : Please sit down,

SHRI PILOO MODY 1 It is wholly
appropriate that Parliament should decide
that that area should be used to commemo-
rate Mahatma Gandhi. But at lzast let the
members of Parliament defer to artistic and
expert opinion of how best it can be done.

DR. KARNI SINGH (Bikaner) : On a
point of order. You were pleased to ob-
serve that the sense of the House has been
taken. How can we take the sense of the
House when only five members have a
chance to ask questions ? Many of us hold
other views. It is an insult to Gandhiji
to put his statue on the same pedestal where
an English King’s statue stood, This is our
opinion. Other members of the House may
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hold a different view, Let us have a dis-
cussion (Interruptions).

SHRI SAMAR GUHA : On the ashes
of the Ministry (Interruptions).

MR. SPEAKER : This was an ordinary
calling atteation motion. I allowed two
qu:stions to Shrimati Sucheta Kripalani,
There arc three other members on the list,
Unfortunately, hzat got generated. I am
very sorry, | hop: you will take it as an
innocent calling attention motion with its
own proczdure and formalitics and not
interfere with these, Ia order to avoid
further poiats of order, I suggested that
there was a Comnmitte: already that gave a
finding and as I saw the sense of the House,
Members stood by that.

SOME HON. MEMBERS : Yes, yes.

MR. SPEAKER : But the Minister says
there was a committee composed of archi-
tects, artists and so on and they gave
certain suggestions. I conveyed to him
that Parliament has heard their views and
he might please communicate the views of
the House as witnessed here today and find
a way out,

SHRI H. N. MUKERJEE (Calcutta
North East) ; How do you know ? How
do you ascertain the views of the House ?
There was no debate.

SHRI K. K, SHAH : The House, at
least the leaders of all parties, must have
a chance to hear. At least let me dis-
charge my responsibility to the House so
that they know and appreciate the point of
view. I will call all the leaders of poli-
tical parties. Let them hear them.

SHRI CHENGALRAYA NAIDU : On
a point of order. The Minister’s answer
is not clear. He said a committee has
been appointed...

MR. SPEAKER : I do not treat it as
a point of order.

SHRI CHENGALRAYA NAIDU:
Please hear me whether ft is a point of
order or not.
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MR. SPEAKER 1 Shil Manubhai

Patel.

SHRI MANUBHAI PATEL : The hoa.
Minister had replied stating that the
doubts would be cleared after hearing
bim. I am sorry to say that on the con-
trary, after hearlng him, my confuslon
has become worse confounded.

SHRI K. K. SHAH 1 That is in his
mind.

SHRI MANUBHAI PATEL ¢ Because
the Government has lately developed a
tendency of delaylog taking decisions on
matters concerning  statues of national
importance. For the last four years the
statue of Lala Lajpat Ral has been lying in
Lajpat Bhavan. The Centenary Committee
approached the Government four times,
we approached the Government three times,
1 approached the hon. Minister in charge
80 many times, and still no decision has
been taken, That {s the tendency. I am
sorry and it pains us to think that pro-
bably the same thing will apply to
Mahatma Gandhi’s statue also, because
on 26.8.1969 the Prime Minister, while
replying in the Rajya Sabha, sald, and I
quote...

MR. SPEAKER 1 I am not gcing to
allow any preface or introduction. Ask a
straight question.

SHRI MANUBHAI PATEL : She rep-
lied that the decision about the statue of
Mahatma Gandhi will have to be taken
along with so many other statues also,
So, the Prime Minister and the Government
mix up the Issue of Gandhiji’s statue with
other statues. The statue of the Father
of the Nation is being treated like this.

The reply which the Minlster just gave
was full of contradictions. A declsion was
taken that the statue will be installed
at the site of the statue of George V, and
that is why that statue was removed,
After removing that statue, no decision
to instal any other statue at that spot can
arise, Here the Mlalster says it is regard-
ing the type of statue, that if there is any
quarrel or dispute about ft, then Shrl
Gajendragadkar will give a decision, as
if it is some labour trouble.
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Then he says a second committee will
be appointed. A committee was appointed
before. A Cablnet decision was taken
twice. How many times are we golng to
discuss this solemn matter, the statue of
Gandhiji ?

So, I have to put a categorical
question. Want a categorical assurance
from the Minister that no other statue will
be placed on that particular site chosen for
Mahatma Gandhi’s statue, I want a
categorical assurance,

SHRIK.K., SHAH 1 First of all, I
have get yet to learn from my hon, friend
as a lawyer the meaning of contradiction.
I do not know whether he uses some other
dictionary which has a diffarent connotation
for contradiction, because he has falled to
point out where I have contradicted.

Secondly, when I am telling him that
ultimately the declson {s the decision of
Parllament, what [ am doing {s to exercise
aright of golng back to my sovereign
master, to glve to the soverelgn master
additional information which has been
brought to my notice by a committee of
experts. There is no contradiction from
my point of view. It was wrong for my
hon, friend to mix up one statue with
another statue,

SHRI MANUBHAI PATEL : That is
being done by the Prime Minister,

SHRI K.K. SHAH: The other
statues are being declded on merlts, and
the matter can be discussed on the floor of
the House, I have no objection. I still
plead with the House in order to be able
to justice to the expert opinion, it is
necessary that at least the leaders of
political parties hear the experts and take
decision.

So far as the committee is concerned, I
am sorry they took only one name, AsI
told you, the names are not only Gajend-
ragadkar ; besides him, there are Raja-
mannar, Kahndalawala, Padmaja Naldu,
J. R. Bhalla, Kanvinde, Satyajit Ray and
H. Rahman. This is only from the artistic
point of vlew. This s not with a view to
decide the site, it is far deciding the
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artistic value of the statue. Let us be fair.

SHRI MANUBHAI PATEL: My
question has not been replied. I am not
discussing the type of status. I wanta
categorical answer whether on that site
meant for Mahatma Gandhi some other
statue will be put or not.

SHRI K. K. SHAH : I have made it
clear that this site will aot be used for any
body eise except Gandhiji.

I have made that statement, My hon.
friend was so agitated that he had not heard
what I had read out on the floor of the
House. That shows how even statements
made on the floor of the House are not
remembered...(Interruptions)

SHRI MANUBHAI PATEL
you are committed to what I sald.

Now

o 7w fenw g (fewre) @ ¥a7 &9
TAT q5 @ TG F 31 FIAT F4A
& ag Y 7R g &Y 7f 4@, W w7
w¥a fas ag a1 5 fog feeq &1, 99,
&€ srar o, 7 fF I /1 oww e
o7 9g F R A GEST FET a1 ?

st ¥o &o | : AT I A
T 3% §, 3feT 97 ¥ qrdT A6 T A
wgea 31 =nfge ar adf ag froda wwar
at qraig gIeal X 3@ ggT T HIH
31 WMamaT & oo qEmar
afFem F €7 T & fag Far
AR g@N I T IT FIA F A A A
AT g &, @ F47 99 FY 39 qEA
F @AY @A & AMFR JEANT GTF
gt @, afs = @ IF ARA F
By infeNagad? @
¥ a7 oY R, gg a1a ¥ s ¥ T8
FIAt g1

SHRI R. S. ARUMUGAM (Tenkasi) 1

During the British regime they selected this
site as sultable for the erection of the statue
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of George V. Gandhiji is the father of our
nation and if the statue of somebody else
is erected In that place, thousands of persons
will protest and also wiil take to satyagraha
against that step. Conslderlng all these
things and the advice of our hon. Speaker,
may I know the reaction of our Govern-
ment ?

SHRI K. K. SHAH) On the contrary,
the fact that hundreds of the persons will
g0 to visit that Statue and the area—
does not your own argument support the
experts ?...(Interruptions) The conteation
of the experts Is that there is a road around
and thousands of persons will be going
there and offering homage and respect to
Mahatmaji. All of them will have to cross
that road.

DR. SUSHILA NAYAR:
people  could
about.

The
stand outside the round

SHRI K. K. SHAH : The statue
must be there in the Centre, in that place.
Let the leaders of the political parties hear
them...

SOME HON. MEMBERS ;

Why ?
12.52 hrs.
PAPERS LAID ON THE TABLE
PArers UNDER CoMPANIES ACT, 1956

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND MET-
ALS: (SHRID. R. CAAVAN): 1 beg
to lay on the Table—

(1) A copy each of the following papers
under sub-section (1) of section
619A of the Companies Act 1056;—

() Review by the Government
on the working of the Engl-
neers India Limited, New
Delhi for the year 1968-69,

(li) Annual Report of the Engi-
neers Indla Limited, New
Delhi for the year 1968-69 ;
along with the Audited Ac-
counts and the Comments of
the Comptroller and Auditor
General theron.



